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SHRI PRABODH CHANDRA; Since the 
hon. Minister has just now stated tliat the 
Air India is now making its defence, was 
it not very discourteous on the part of the 
Association to go to the Press and vilify 
Air India’s great service when the case has 
not been finalised by the competent Court?

DR. KARAN SINGH: I do not know who 
went to the Press actually. But, indeed this 
is one of the occupational hazards. When 
the case is pending and when someone goes 
to the press. 1 must, in order to set the re­
cord straight, say here that Air India has 
got a very good image in the world.
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PROF. MADHU DANDAVATE: Is it not 
a fact that a majority of safai karrnacharis 
Ijelong to the sdieduledi castes and in view 
of that, is it not a denial of equality of 
opportunity to the scheduled castes that 
when the issues like bonus come up, because 
they happen to be so-called unproductive 
workers, they are denied bonus and even 
adquate insurance facilities are denied to 
them bccause tliey arc vaulrjcrable j,o risks 
and diseases? Will Government tike ihe 
necessary steps to correct this position?.

SHRIMATI SUSHILA ROHATGI: So far 
as the first question about bonus is concern­
ed I do not know how far Jt is connected 
>\iih this. About the second part, I have 
made it absolutely clear tl.at unless there is 
a particular hazard to life involved, the 
standard rates are applicable. Even when 
there are extra hazards involved, the ques­
tion is examined on merits and if it docs 
not justify any special rate, they charge 
the normal rates even for them. In any case, 
it is never more than Rs. 5 to Rs. 7.50 per 
thousand.

PROF. MADHU D\NDAVATE: Which 
parr of my cjiiestion is not relevant? 1 asked 
wliethei It IS not a fact that a majdrity 
of the safai karrnacharis are scheduled castes. 
Is that irrelevant?

SHRIMATI SUSHII A ROHATGI: It is 
true the majority of tliese people be­
long to the weaker sections of society and 
therefore in keeping uiih our social objec­
tive, we have \ itnved this matter in • its 
wider perspective and taken this decision.

SHRI PRIYA RAN)AN l)\S  MUNSI: In 
the silver jublce of independence, when this 
Government as well as the ruling party have 
accepted the jx)licy of equality before law 
and social justice in view of Mahatma 
Gandhi’s doctrine, when the minister has 
admitted on the floor of the House that 
when risks are involved, discrimination is 
necessary, will the Government change tlie 
policy immediately and see that these safai 
karmaiharis get the liencfits of life 
insurance?

SHRIMATI SUSHILA, ROHATGI: I
have not said that there is any discr mina- 
tion. I do not know how he got that im­
pression.

MR. SPEAKER; She said that there is no 
discrinanation

SHRIMATI M. GODFREY: Since Safai 
Karamcharis arc more j-irone to disease and, 
consequently, U>s,s of life, I think they 
should he ^ven more opportunities fot in­
surance so that they could make some pro­
vision for their families.

SHRFMATl SUSaiLA ROHATGI: i t  u 
a suggestion For Siciron .
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MR. SPFAKI R'; I nin sorry iliis does

not arise oui of this,
SHRI PII OO AFODY.; The latter part 

of the question “vhai is the pertentafte in- 
siMcd” is relevant.
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SHRI N. K. r . SALVE: May I know

■Avhether the LIC considers proftl>earning 
as its supreme objective? If not, may I know
why tiiey should not provide adequate facili­
ties for the insurance of the lives of those
who have occupational hazards so that the 
other people in the city may have hyRtehic
life? Will the Government reconsider the 
entire decision so far as safai karamchans
arc concerned?

SH RIM ATI SUSUII A ROHATGI: I want 
to make it catcgorically clear that ihe LIC , 
docs not decline to insure these people.
A majority of these people are covered by 
insurance at the standard ‘ rates. Only in 
those case where the hazards are great. l)C-
cause we have to cater to the social ob­
jective's, the premium, to be paid by them 
cannot, Ih; sulisidiseil by others, riicrcforc, 
it is on that basis that only those people 
who arc exposed to great hazards, if they 
are prepared to pay a prcnn'uin not cxcoed- 
ing Rs. 7.r>0 per thousand, arc entitled 
to that.

P e H o im tin rc  o f P r iv a te  a n d  N a tio n a lu tn i 
R an k s

•1072. SMRI SAMAR GtJHA. Will the 
Minister of FI.NANCK l>e pleased to #tatc:

(a) whether the private banks showed 
iK’tter performance in securing; deposits ;ind 
providing advances than the nationolisrd 
Banks during the years 1970-71 and 1071-72;

b̂) if so ffie figure's of cornparacive f'cr- 
formnnre^ in this regard and the reasons for 
diffcirntial in their performances;

(f) whether due to unsatisfactory perfar-,,
niaiKe. Government propose not to expand 
braruJics of the nationalised Banks; and .

fdV the steps taken or propfwsed to l»e tak̂ en 
by Government to improve the worlcitigf «#' 
tfk? nationalised Banks in this regard? ' 

THF MINfSTER OF FINANCE (SHW 
YF.SHU ANTRAO CHAVAN). U) to (<1) A 
Ntaiemcnt i* laid on (he Tabic of the Ifou^.




